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inspite of<*epeated representations ^o pro-
gress has so far beetf made it» this respect 
and the employees are still without any 
Accommodation;

(b) if so. how many quarters have been 
built by his Ministry for the civilian em-
ployees during the last 15 years and a de-
tailed statement of the same may be placed 
on tbs table of the House; md

(c) what steps have taken to remove the 
discrimination between the Civilian De-
fence employees and other Central Gov-
ernment employees’ of Delhi in the matter 
of allotment of accommodation from Estate 
Office?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) (a) and (b). 
Provision of Government accommodation 
to civilian employees in Defence Establish-
ments is not a condition of their service 
Even so, by way of a facility. Government 
decided to provide accommodation to De-
fence civilians at 10 difficult stations to 
the extent of 15 per cent of their autho-
rised siienpti. in pha*ts, depending on the 
availability of funds Delhi Cantt is one 
of these 10 stations, but Shakurbasti fe 
not. Information on quarters so far built 
is being collected and will be laid on the 
Table of the House.

(c) No steps are required to be taken in 
this regard as there is no discrimination 
between the Civilian Defence employees 
and other Central Government employees 
in the matter of allotment of accommoda 
tion from Estate Office, provided they are 
entitled to it; employees of offices located 
in Delhi Cantonment and Shakurbasti are, 
however, not entitled to such accommoda-
tion, since their offices are located outside 
the jurisdiction administered by the Estate 
Office.

Bringing Canteens Employees of Defence 
Establishments at par with Government 

Employees

5362. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to 
state:

(a) whether any final decision has 
since benn taken to treat the canteen em-

ployees of the various Defeace estabtysfe. 
ments at par with O orew m ft employees; 
and

(b) if not, the reasons tot the M nef

THE MINISTER OF STATU Vd B- 
PENCF. PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VHftTA 
CHARAN SHURLA): (a> and (b). It ft 
not possible to put the canteen employees; 
at par with Government servrtn‘s Ho*** 
ever, the question of granting them m an  
concessions or allowances is under the ac-
tive consideration of Government.

Increase In carnal leave of Iudiurtrial 
Employees of Defence

5363. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to 
state:

(a) whether the Casual Leave4 of the 
workshop stuff of the Railway Depart-
ment has been increased from 7 to 12 
in a year with effect frm the 1st September, 
1971 as a result of the decision of the 
Arbitration Board under the Scheme ot 
Joint Consultative and Compulsory Arbi-
tration; and

(b) if so. whether the same benefits 
have not yet been extended to the indus-
trial employees of thj Defence Depart-
ments?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). The workshop staff on the Indian 
Railways have since been made entitled to 
12 day*’ casual leave in a year. The 
industrial employees of the Defence 
Department continue to be entitled to 7 
days’ casual leave in a year under the 
"Civilians in Defence Services (Indus-
trial Employees) Leave Rules, 1954

Implementation of. Reconuneadaltns of 
Second Pay Commfofcrn

5364, SHRI S, M. BANERJEE: Will
the Minister of DEFENCE be pleased, jto 
stale:

(a) whether his Ministry has not yet 
implemented the recommendations of the
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::2ltd 'P~y Coriuliissio.h ·.contaiu.ed! at ;: page · 
-415 of this ReporPin··,c0nnection with the . 
,.earned .Jea"'.e ot the .workshop staff (indus-
ttial e~plouee.s) and no· progress )has so 

'. far been ma'de; and 

(b) ·if so, what steps are being ta.ken 
"fo itnpleinent fhese recommendations from . 
:a.e back :and extend its · benefits .to the 
: industrial ernplnyees of the Defence De-
:,partment1 

THE MINISTER OF DEFENCE 
~SHRI JAOJIVAN RAM): (a) and (b) . 

-The .-ecammendatians of the Second Pay 
Com mission regarding leave entitlement 
of industrial worke.rs . in .,Defence Estab'. 
lishments, except - the recommendation 

;;relating 'to 'earned leave', have been 
implemented. The recommendation re-
garding ·eamed leave in.volved sligh_t deli-
i>eralisation in .a few cases.' This qu.estion 
was later discussed in the , National Coun-
'.Cil of ·J.C.M. It was felt that since the 
c<ra e!ition of .leave, in all its aspects, was 

. ·already under the consideration of the 
Third Pay Commission, any basic changes 
i-n the existing conditions of service per-

·t ainm·g ro leave could appropriately be 
consi·uered by th at Commission. As an 

··in~rim Tfl<:asme pending the re;;ommtn. 
-dalions of the Third Pay Commission and 
-in . pllrsuance of an agreement leached in 
1h~ Nation.a] Council, certain orders were 
issued by the Ministry of Finance. After 
.~fp l, c9nsiderntion, these _o_rders have 

-~en c rna.,;fo apQlicable to th~ . industrial 
,empl.o:Yee$ .of the Defence Es.tablishments 
with eff~ct .. fror:n. 1st I.(l~U~ry." 1973. 
Accordi.ng fo the'se . orders, ' the ma~1~~~ 
limi~.,.tq cwJii.cP._. earned,. _leave . _can_ . be 
·accuniu1ate<l ·has been raised from 30 days 
"to 60 (i u.y-,; and such · leave. may be availed 
_of upto 30 daws at a time. 

'.i'iliodag~ o( J~aw. Mat~r~!:'l for Pr()d~cing 
Tin Plates _ ... 

5365. SHRI MUHAMMED SHERIFF: 
"Will:.lhe Minister of STEEL AND. -MINES 
:.~ ple1ised' to _state: . 

., . : .. ;.- __ -;;:·~ 

(a) whether _t_here ~s a shortage of raw-
;material for tin-plate in the country and 

the - f actories are threatened . to .. be closed 
down; -and 

( b )' if so, .. the facts in ·this regard and. 
the steps - taken . by , -Government to.· pro-
vide fo the · factor-ies ·raw· material .for · 
manufacturing_ tin-plate 'in . tirrie? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL · AND MINES 
(SHRI SHAHNWAZ_ KHAN): (a) and 
( b). No representatfon has been received 
in, ,th~L,M.it1ist.ry ,fr9,m , an,y_ Tin-pla~\: ,pro-. 
ducer that_ ·his factory' is ·· threatene'd · v;.ith · .. 
closure due to shortflge of raw material. 

I 

T .B . . Victims Among. Army Cooks 

5366. SHRI MUHAMMED SHERIFF: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether most ·of the Army Codks 
are the victims of T.B.:; and 

( b) if so, the facts thereof and the 
steps taken by Government in this re-
gard? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and (b). 
A survey was ca.rried out covering 
JCOs and Combatants, including the. mi~: 
cellaneous categories such as Cooks, tb 
investigate and determine the rate of 
prnvalence of Tuberculosis among them. 
The results were as under:-. 

Junior Commissioned Officers 
3.60 per 1,-000 

Other Ranks 3.31 per 1,000 

Miscella.J\eOUS categories of 
Com.batants such as 
Cooks, Sweepers, Washer-
men,. etc. · 3.97 per 1,000 · 

Analysis of these results has -led- to.- the 
conclusion that the percentage of ' · e'nee 
of this disease among the -category of mis-
cellaneous categories of ·combatants which 




